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TAMIL NADU BUTION CORPORATION LIMITED
FROM | To '
Er.J.JAISHANKAR, B.E., M.I.E., M/s.Sri Ragavendra Enterprises,
SUPERINTENDING ENGINEER, No.69,5th street,
MECHANICAL-I,N.C.T.P.S-I, Annai Sivagami Nagar,
CHENNAI 120. Ennore,Chennai - 600 057.

Lr.No.SE/MI/NCTPS-I/EA/AE/F.(ON)Dkt. 120467/WCT No. 212[_21 -22,Dt. 09 29. 21

i ~ e e

Sir,
e Sub NCTPS - I — SE/MI circle — AHP Dn. - Removal of settled ash below the Ash slurr
dlsposal line No.3 to enable access for replacement of New cast basalt lined M
pmes 406 MM OD from cheppakam ramp area to 1st 45 degree bend area anc

f:rectmg kerb stone on existing sleepers of ASDL No.3 for the period fron
23“10 2020 to 01.11.2020.- K2 Agreement - Execution of - Reg.

V
Q'{/Z_E/ef LfNo. CE/SE/MI/NCTPS -I/EA/AE/F.(ON)Dkt.120467 /WCT.No212/21-22
dt.21.08.21.

khkkkkkhkkkx

K2 Agreement for the above work for a face value of Rs.1,25,702/- (Rupees One Lalkl
Twenty Five Thousand Seven Hundred & Two Only) in favour of you is accepted an:
registered as K2/SE/MI/NCTPS-1/142/21-22.

A copy of the same is enclosed herewith for your reference.

The receipt of the same may be acknowledged

Yours faithfully,

A~

SUPERINTENDI@ NGINEER N
MECHANICAL-I,N.C.T.P.S-1. 73

Encl: Copy of K-2 Agt.No.142/21-22.

Copy to the Financial Controller/NCTPS. ”"‘0
Encl: Original K2 Agt.No./142/21-22 - 08 Pages. 0 Rvis
SD Amount  : Rs.8,470/- PR No.16320 dt.08.09.2021. T
A
—€0opy to Executive Engineer/AHP/NCTPS (2 copies). &‘\2 @

Encl: Copy of K-2 Agt.No./142/21-22.
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went MADE BETWEEN TAMIL NADU GENERAT S BIS TRIBUTWON SORPORATION LIMITED AND
RAGAVENDRA ENTERPRISES, NO.69,5" STREET, ANNAI SIVAGAMI NAGAR,ENNORE,CHENNAI -

K2 Aqmt.No.SE/MINCTPS! /49 12122 D~

* 1. Name olthe Contractor . M/s.Sri Ragavendra Enterprises,
~ No.69,5" street,
g Annai Sivagami Nagar, .
Ennore,Chennai — 600 057
» 2. Name 06 the work NCTPS - | — SE/MI circle = AHP Dn. — Removal of settied ash below the
Ash slurry disposal line No.3 to enable access for replacement of New
cast basalt lined M.S pipes 406 MM OD from cheppakam ramp area to
1% 45 degree bend area and erecting kerb stone on existing sleepers of

' ASDL No.3 for the period from 23.10.2020 to 01.11.2020
3. Accepta‘me Order No. Lr.No.CE/S /MI/NCTPS-I/EA/AE/F.(ON)Dkt.120467NVCT.N0.212/ 1-22,
dt.21.08.21
4. Face value of work - Rs.1,25,702/% (Rupees,One Lakh Twenty Five Thousand Seven
4 Hundred & Two Only) <. ;
5. SD Amount . Rs.8,470/- % PR No.16320 t.08.09.2021 p 9
6. No. of itgms in the Schedule : 02 (Two onlyyXx \/
7. No. of pages in the Agmt. 08 (BaM n/g) ,‘
8. Date of Execution of Agmt. L0909 dod) . &
9. Date of Acceptance of Agmt.  : p9.p9. 202 :

All the glauses stipulated in the agreement have hold good for this agreement.

) five. pry
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BOARD

Number of pages in the agrecment X/Agrecmcn( between tku Tamil Nadu
Number of itecme in the schadwe

Elcctncuy Board {Namec
J ctor] dm- b/
N,B.—Piccework is that which involves » payment for work donc ~7.

at stipulated. ratc only, without reference to a total [or picce work.
quantity or timve.

TENDER AND CONDITIONS

DIRECTIONS TO PARTIES TENDERING

RAED O Jo-

1. Alistof maxcr;a); proposcd to be suppligd: by the “Pamiil INadu LIZLtTICITy Board and che xv
place whiere and the pm;c; at whidhrthicy are proposcdfio be supplied is given atetheend of the schedule
" aocompan?mg the tender noti¢e. This should be cnte;«! by the tenderer alsé at the end of the schedule

! accompanyiog the tender. Tendercry must accept thése materials at the specificd prices and quote for

i finished work .ccordmgiy, wanh;mdmg any wb:qucm ¢hange in the market value of thosc

i materialithe charge to thic pArty executing the work *;Qxll remain-as originally entered in the agreement,

o If at anytime subscquent to he oxecution of this agrecpdm Board.materials other than those specificd in

the agreciment arc to be: aupplupl to the p)ccc-worlg for Gse onthe werk, they will be charged ‘at the

market valuc prevailiigat; time of supply of stock xﬁw pats whichever is greater. "The picce<worker wifl

he {nformed in wnuing of :bu.\chuxcvud he ohould 3] titgate io: wxnmt ﬁxc‘;‘atq which: he.demands for

linisking work in view of the fact that he ia 10 we Bo; waterials, ‘No cartage, incidental charges will

be borne'by the Electricity Board, inconnestion wi h the wapply of m:ucnah referred to in  the
paragraph.

X

v .
K .
- Snbsmzary ncu ‘suoh uwucr for work clcan’ng and marking out side, hire of wools and
plant should be scparately entered, If such items are not so entered, it will be assumed that the rates
A quoted in the schedule include provision for them also.

3. The tender shall. exaumsive closely the Tamil Nadu building practice, and also the relevant
clauses of the Generanl conduwm te the comtract contained vherein and siga the Divisienal office copy
i of the Taxil Nadu building pracdgc and its Addenda vohime in token of such study before submiiting
: : his tender unit rates which shall Be for finishcd work in sites, Heihall 2also carefully  study the
: drawings and additional specifications and all the documents which formpartef the agrecment 10 be
i eptercd into by the accepted temderer,

4, Each tenderer must also send a  certificate of income-tax verificatiop from the appropriate
o income-tax authority in the form preserided therefor. This certificare will be valid for cnc ycar from
the date of issuc for all tenders submitied during the” period.

I» case of properity and partpership firm,  it.will be pecessary o, produce the acrtificate afore
mentioned for the propriétors and for cach of the partoer, 4s the Casc may be,

L IPNorDee Ll
If the tenderer is a rogistered RBENED. contractor and if a certificate for the current \‘t/

year had already been produced by him during the salendar yvar in whichithe teader 3s made it will be
sufficient if particulars regarding the previous oceasion on which the 3aid certificate was produced arc

beeeraeseenCOme-tax vecification oertificate.

All tendars recelved without u sextificate a3 afoscmswnsioned will be muamarily rejccicd,

For Sni Ragauend

- -atending Engincer | MechamoaH g”

—— e T UAM
DaAnriofor
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2 ”yﬁ rer i‘;‘,;‘xpectod,-.bdorc queting his rates to inspect the site of the proposed work,

e should als nspedt the quarries and satisfy himself about the quality and availability of materials.
Thz rame of quarries, kilns ete., where from certain materials are w0 be obtained will be given in the
detcriptive specification.sheet. “The best class of materials to be ohtnined from tAe quarrics or other
source delined shall b¢ used on the wotk. In cvery caso the materials must comply with the relevant

standard specitication Samislés of materials xs called for in the standard specifications or in this tender \

aotice, or as required By H
jurisdiction for the -t

“Bogincer of the Division of the Tumil Nadu Electricity Board having
g beihg over théwork hereinafterscalled the Eogineer shall be submitted for the
Engineer’s approya $upply 10 site of work i gun. If the contractor after examination of
thesourco of ‘matefia ¢fin drine shie Descriptive ‘S,E’c‘éil'uf?;z'nion Sheat ia of opinion that materials
{‘:E;'cmplying with the standard or dtber specification of the contract cannot be obtained in quality or
sufficient quantity from the source definéd in the Descriptive specification Sheet he shall 5o statc oleacly
in his tcoder and  state whegelrom he intcnds to obtain materials subjects to the approval of the Asst
fnginoer. Attention of the piocc~wotker iv  directed fo the sianded “Ceneral Conditions’ rogarding
payment of ssigniorage QGO’i},";’C’(C. :

6. The tendere
in‘rupees and paise. .
accompanying the te
figures. Cotrectidh
cewriting. No altér X d&TD : _
ment the drawings. of 14 dccompaidying
alteration are made, . H'be a void.

Fre
}\/To SN Getesg
Name: 41 Officer bt
3 b C F/&o‘ +s

._xcﬁfxg"fé‘rmhd on behalf of-thc'T.';_mi'l Nadu 'E]cqtricit)(-noard" 4

"

rates should be
The schedule
f* conversions of
¢, dating and
tthe.agreement (rom thcondition of agree-
¢the same will be recognised; :and if any iuch

S

by thetends

<‘>

TENDER POR PIZCE WORK

k/ . K2 Agreement Noﬁﬂmf! 25 » h! CEE i :.9) Il
&/ VWCM_@QMJZQ_@W " o‘ 7.

iecute works for the Tami] Nadu Electricity Board of ‘the undermentioned

i accordanice with the conditioms noted below and the rules set forth in
wchedule “B* below  in ‘con's dration of paymcni lic-i'ng . made, for the quantity of work executed at the
reopective rate specified in €h€ Schedule ‘A’ below : g

/We hereby distinctly and expressly declare and acknowladge that before the submission of tny/
&)ur tender A/ We have carcfitily followed the iastructioas, in the teader notice aod have read the Tamil
Nadu building peactice and the[relevant clauses of the General condifiens to the contract; of the Tamil
Vndu ouiiding practice and that X/We have made such examination of the contract docurnents and of -
v :po:i.’icat.i‘o‘m, ntc. and of the location where the said werk is to be doac and such tnvestigation of the
work required to be done, and in regard to the materials required (o be furnished as to,enable me/fus ~
borougﬁl)‘ te underitand :he intention ¢f same and the requirements, covepants, :\g‘rc‘:mcn’ts stipulations
and restrictions contained in the contracts 2nd in the said specification and distinctly, agrec thatd) We

y will pot. hereafier make amy clajm or demand upon the TN.E. 2. based xpon or arising out of any

loged wnirunderstanding or mistake or my/our p:\r:g"lhc said requifcmentg,y conveoants, agrefments,
s " . . e e At u N
stipulations rettrictions and coddmonsﬂ-‘\ c_ﬁLS._ L_@Q_ZPMIQ j)&m& ( ﬁ s 'Z
: . : . -
énémg 2 registored BRI EN— %Azw@mw,g&_ ________ Gontractor

-tax verilioation
certificate in respect of

o y . = o .
have already cnalased éxz inoeoe-tax varification

ancions Ak 10COTE

(Fiure particulars of the provieuws sceasien on which the certificete was produced zhould e piven)

-==erimtending Engincer { Mcchanieald o)
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TAMIL NADU GENERATION & DISTRIBUTION
CORPORATION LIMITED

FROM To: .
Er.R.RAM KUMAR, B.E., ~M/s. Sri Ragavendra Enterprises,
CHIEF ENGINEER, No.69, 5" Street

N.C.T.P.S. -, Annai Sivagami Nagar

CHENNAI 600 120. Ennore, Chennai - 600 057.

Sir,

Sub:  NCTPS - I - SE/MI circle — AHP Dn. — Removal of settled ash below the Ash slurry disposal line
No.3 to enable access for replacément of New cast basalt lined M.S pipes 406 MM OD from
cheppakam ramp area to 1* 45 degree bend area and erecting kerb stone on existing sleepers
of ASDL No.3 for the period from 23.10.2020 to 01.11.2020 - Acceptance order - Reg.

Ref:  Formal order Lr.No.SE/M-I/EE/M/AHP/NCTPS/F.Dkt.120467/D.2054/20,dt.23.10.2020.

4 2k o KK KKK

1.0. ACCEPTANCE:

I acting for and on behalf of and by the order and direction of Tamil Nadu Generation & Distribution
Corporation Limited accept your offer after negotiation for the above work for a total value of Rs.1,25, 702/-
(Rupees One Lakh Twenty Five Thousand Seven Hundred & Two Qnly) and GST extra as per the accepted
schedule furnished below.

mS.No Qty. Description of work Rate/per Amount
Rs. Rs.
1 710 M° | Charges for removing settled ash below the Ash slurry disposal 127/- 90170.00

line No.3 to enable access far replacement of New cast basalt
lined M.S pipes 406 MM OD from cheppakkam ramp area to 1st
45 degree bend area.

2. | 252 Nos | Dismantiing, Transporting and Erecting kerp stone from'NCTPS- | - 141/- 35532.00
I Ash dyke area to work spot and Erecting kerp stone on
existing sleepers of ASDL No.3 from cheppakam Ramp: area to
lst 45 degree bend area.

suporintending Engincer f Mechanionfd

Rs.1,25,702/- . 1,25,702.00
(Rupees One Lakh Twenty Five Thousand Seven Hundred &
Two Only)
Labour: Rs.96,012/- Others: Rs.29,690/-

Note: \ ¢

i) EPF & ESI extra as applicable . \ / \ \

i) GST extra as per provision of the rules on producing documentary evidences. N\U ’“/&\\

iii) SAC code No. 9954 S~ \

CHIEF ENGINE\%R/N.C.T.P.S.—I,

CHENNAI 120

-

2.0. SECURITY DEPOSIT:
You have already been requested vide this office Formal order cited under ref above to remit a sum of

Rs.8,470/- towards 5% Security deposit in the form of cash, Demand Draft or Bankers Cheque within 30 days
from the date of receipt of this order. This amount will not carry any interest and will be refunded on
satisfactory completion of contract only.

\

MAmISL ALEALLE TN ANIICS 0T TIAN ,0/1‘5




Name
of work

I
Rate of paywent te
be eatered both in

\l\;mboz Clase and iption of works T.N,E.B, *number | Unit of calculation
> A desar

Y o¢ othec special (in figures and  Jgiiires and words onc
of Imm %0 be axdouted specification, if any io words) Lbclow ilis OKb;:r
SRPARATE SCHROULE ATTACHED

* Bator 8.8, before the nusmber it'is an Tamil Nadu building practice sumber
Note : {1) Eater below the schedule a list of drawings and a Descriptive Specification sheer
with relevant page of Tamil Nadu building practice,items as may otherwise be applicable—vide also
paragraph 1 of Divootions to partics tendering.

(2)  The tender should affix his signature at the end of each page of his tender and
other dncuments am\om.d thereto, The accepting authority should
accepted vondor, ¢ ! D

-

similary affix his signature to the

*

GONDITIONS

The Bogincor of the Division Tamil Nadu Electricity Board having jurisdiction ctc, {or the time
being over the work horein alter callod the Bagiocer or a subordinaic ofﬁccr deputed by him shall
within a period of two moaths. from the date of acceptance of the .agrecment by the competent, authority
give to.the sontractor ol nndlcomplctu particulars of the work to-be’'donc “hereunder and ‘yithin like
period pcrmit the comtractor and his workmen free access to the site which the work is to be executed,
On receiving such particulars and permission, the contrzcton shall forthwith start the work and shall
carry on the same with’ duc dcl;;cncc and 'all work exccuted is to be done in a workman like manoer,
The decision of the Enginocr or any Officer of the T.N.E.B, duly authorised in this behall by sucn
Eoginser as to the race of progress and the quality of work or material shall be final, *The cooatractor
thail have the cight to cancel the contract aad ebtain refund of his carnzst, moncy if-such particulars
and/or the permission are not given within the said period of two months,

2. The following clausos of the Gencral conditions of contract of the Tamil Nadu building
Practice only subject to the modifications »oted below shall apply to this agreomant (N.B.—lo cascy

where the acceptance of this semder is within the powers of the Sub-divisional Officer in charge of the
work and where he has accordiagly accepted this tcader ke shall] cxercise, suck funetion as are

dslagated to the exsoutive Eagincer in the rclevaat olavess of the Ggueral conditions to the contract
applicable 10 this contract.)

General Conditions to the Contract for tie Tamil Nadu Building Practice

Saction A : Allclauss, exoopt that, a olausos 2 and 3 whore the Gomoral somditiens to the
oontract is moationed, the refereaoce shall be only to swuch clause of the Genmeral conditions to the
coniract as one horoin madc applicable ve this comtract.

Seotion C @ All clauscs owcept 142 :

Section D @ All clauses except that in clause 26—1 in place of word within six wmonths {rom
the completion of *', read before final payment (or'

)\’2/ For Sui 24%%,”(».0/94”;4“«
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TAMIL NADU GENERATIO N>GORPORATION LIMITED

FROM To '
Er.J.JAISHANKAR, B.E., M.I.LE., M/s.Radha Engineering Construction,
SUPERINTENDING ENGINEER, No:102/58B, Brindhavan Nagar,
MECHANICAL-I,N.C.T.P.S-I, Main Road, Ernavoor,

CHENNAI 120. Chennai - 57.

Lr.No.SE/MI/NCTPS-I/EA/AE/F.(ON)Dkt.120479/WCT.No0.214/21-22,Dt. H9.p?.21.

Sir,
u;-‘_';‘ #¢ Sub:NCTPS - I - SE/MI circle — AHP Dn. — Removal of settled ash below the Ash slur~
‘w” ~—""~_ disposal line No.3 to enable access for replacement of New cast basalt lined M.:

-

%,/  _ a~ pipes 406 MM OD from cheppakam 1%t 45 degree bend area to Cheppakkam 1% O
Ll ey gfgree bend area and erecting kerb stones on existing sleepers of ASDL No.3 {0
i e b \2-_the period from 05.11.2020 To 16.11.2020.- K2 Agreement - Execution of - Reg,
* e Toblichet
%\ """ Ref/Lt/No.CE/SE/MI/NCTPS-1/EA/AE/F.(ON)Dkt.120479/WCT.No.214/21-22,

\ G e~ 1.21.08.21.

%%k ok ok ok ok ok ok ok

K2 Agreement for the above work for a face value of Rs.1,24,453/-(Rupees One Lak
Twenty Four Thousand Four Hundred & Fifty Three Only) in favour of you is accepted an
registered as K2/SE/MI/NCTPS-1/143/21-22.

A copy of the same is enclosed herewith for your reference.

The receipt of the same may be acknowledged

Yours faithfully,

A\
SUPERINTENDING EN INEERL/
MECHANICAL-I,N.C.T.P.S-1. /"2

Encl: Copy of K-2 Agt.No.143/21-22.

Copy to the Financial Controller/NCTPS.

Encl: Original K2 Agt.No./143/21-22 - 08 Pages.

SD Amount : Rs.8,570/- PR No.16321 dt.08.09.2021.

ygoﬁ to Executive Engineer/AHP/NCTPS (2 copies).
Encl: Copy of K-2 Agt.No./143/21-22.
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: K2 Aqmt.No.SEIMINCTPS-I /43 i21-22 k-

Name of thg Contractor

B
Name of the work

Acceptancé Order No.
Face valuaof work

SD Amour\i

No. of items in the Schedule
No. of paggs in the Agmt.
Date of Execution of Agmt.
Date of Acgeptance of Agmt.

M/s.Radha Engineering Construction,
No:102/58B, Brindhavan Nagar,
Main Road, Ernavoor,

Chennai - 57.5C

NCTPS - | - SE/MI circle — AHP Dn. — Removal of settled ash below the

Ash slurry disposal line No.3 to enable access for replacement of New
cast basalt lined M.S pipes 406 MM OD from cheppakam 1% 45 degree
bend area to Cheppakkam 1% 90 degree bend area and erecting kerb
stones on existing sleepers of ASDL No.3 for the period from 05.11.2020
To 16.11. 2020’<

Lr.No.CE/SE/MI/

dt.21.08. 21

Rs.1,24,453/- Ru&eﬁe'\s‘ One Lakh Twenty Four Thousand Four Hundred

& Fifty Three Only
Rs.8 570/-3K PRWo.16321 \ dt.08.09.2021).\' Y-

2 (Two only)
o@(%ﬁ“ o) M
09.09. 203\ ,
09.09. 23| "y

CTPS-I/EA/AE/F.(ON)Dkt. 120473%‘\/01' No. 212521 22

All the clausas stipul ed in the agreement have hold good for this agreement.

NOATH

w oY om FOSOIART A

LR

/rue CW%

Radha Tngmeermg Co
iupon.‘;ondlnz Engincer ¢ MccuallcaH
WENAL THETIAL POWER STATIONY 71 (3( franr

EAN Provridétor

|
ENT MADE BETWEEN TAMIL NADU GENM@M&D&[B@]QH CORPORATION LIMITED AND,
DHA E.lGlNEERlNG CONSTRUCTION NO:102/58B, BRINDHAVAN NAGAR, MAIN ROAD, ERNAVOOR,

L NAI - 57.
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TAMIL NADU GENERATION & DISTRIBUTION
CORPORATION LIMITED

FROM To:
Er.R.RAM KUMAR, B.E., _M/s. Radha Engineering Construction,
CHIEF ENGINEER, No.102/58B, Brindhavan Nagar,
N.CT.P.S.- I, Main Road, Ernavoor,
CHENNAI 600 120. Chennai - 600 057.
= J - .21,
Sir,

Sub:  NCTPS - I — SE/MI circle = AHP Dn. — Removal of settled ash below the Ash slurry disposal line
No.3 to enable access for replacement of New cast basalt lined M.S pipes 406 MM OD from_
cheppakam 1% 45 degree bend area to Cheppakkam 1* 90 degree bend area and erecting kerb
stones on existing sleepérs of ASDL No.3 for the period from 05.11.2020 To 16.11.2020 -
Acceptance order - Reg.

Ref:  Formal order Lr.NQ.SE/M-I/EE/AHP/NCTPS/F. /D.2079/20,dt.05.11.2020.

EE T EE L L L S L
1.0. ACCEPTANCE:

I acting for and én behalf of and by the order and direction of Tamil Nadu Generation & Distribution
Corporation Limited accept your offer after negotiation for the above work for a total value of Rs.1,24,453/-
(Rupees One Lakh Twenty Four Thousand Four Hundred & Fifty Three Only) and GST extra as per the accepted
schedule furnished below.

S.No Qty. Description of work Rate/per Amount
Rs. RsS.
1. 769 M° | Charges for removing settled ash below the Ash slurry disposal 127/- 97663.00

line No.3 to enable access for replacement of new cast basalt
lined M.S pipes 406 MM OD from cheppakam 1st 45 degree
bend area to cheppakkam 1st 90 degree bend area, including
T&P's.

2 190 Nos | Dismantling, Transporting and Erecting kerp stone from NCTPS- 141/- 26790.00
I Ash dyke area to work spot and Erecting kerp stone on
existing sleepers of ASDL No.3 from cheppakam Ramp area to
1st 45 degree bend area, including T&P's.

Rs.1,24,453/- 71,24,453.00
(Rupees One Lakh Twenty Four Thousand Four Hundred & Fifty
Three Only)
Labour: Rs.1,01,834/- Others: Rs.22,619/-
Note: .
i) EPF & ESI extra as applicable \ \ W\

i) GST extra as per provision of the rules on producing documentary evidences. \} _J 1\\ \

iii) SAC code No0.9954 \
CHIEF ENGINEER/N.C.T.P.5.-],

ENNAI 120.
2.0. SECURITY DEPOSIT: ;

You have already been requested vide this office Formal order cited under ref above to remit a sum of
Rs.8,570/- towards 5% Security deposit in the form of cash, Demand Draft or Bankers Cheque within 30 days
from the date of receipt of this grder. This amount will not carry any interest and will be refunded on satisfactory
completion of contract only.

Jor Radha Engineering Constypetion
suporintending Engincer ¢ Mcchallcul-l{ 2 /13 . /'z

NORTH CHEsal THERMAL POWER STATIGY

¥.N.E 8. CHENNAL- 188, Propriétor
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5., ‘Byery tenderer is expected, before queting his rates to inspect the site of the proposed work,

He should also inspeat the quarries and satisfy himself about the quality and availability of materials.

The name of quarries, kilns etc,, where frotn certain materials are 10 be obtained will be given im the
detcriptive specification.sheet. The best class of materials 1o be obtnined sfrom the quarrics or other
source deflined shall bé used on the wortk. In every caso the matarials must comply with the relevant
standard specilication Samples 6f materials as called for. in the standard specifications or in this tender
notice, or as  required by, the:Bogincer of the!Division of the Tamil Nadu Llectricity Board having
jurisdiction for the time  being over the work bercinafter-called the Kogincer shall belsubmitted for the

Engineer’s approval.before the

upply to site of work isibegun. If the contractor after cxamination of

.the soufco of ‘materidly  définéd ih” 1He Descriptive ’S'ji‘é‘di?(ri&miou Sheat is of opinion that materials
complying with the standard  or otber specification of the conmtract cannot be obtained in quality or
rufficient quantity from the source defincd in the Dzacriptive specification Sheet he shall so stawe olearly
in hisscoder and state wherefrom he intcads to obtain materials subjects 1o the approval of the Asst

Lnginoer. Autention of the pioce~worker v directed fo the standed ““General Cosditions' rogarding
payment ol szignicrage tools, ctc,

in rupees xnd.paise, Th
accomipanying the tend
figurcs. Correctighs,
rcwri:'ing. No al Eratien
mznt the drawings or
alteration are made, the

™™

my

€. The tenderer should quotes

i¢s: The schodule

A7

iboth injwords and fig
micrasures, everwriting .Q";" conversions of
; e el y crossing out, initidling, dating and
@by théitéadeater iathe agreement from th¢ edndition of agree-
ssaccomparying ‘the sameé will be recoguised; ‘and if any such

szrof Officer f)ﬁ NE JQ?&))QVLI'@'Y ) B‘FI M-f - £
| | SEINT )VGRs -5 [ch-180.

Acting [or-and on behalf of the Tamil Nady Llcctricity Board

TENDER POR PIECE WORK
) ~28

¢ K2 Agrecment NOASEM_Z?&{)} '& ﬁ [ of-200

Jlwe nl. Vaa’/ra : ,f))(;?;‘? 51)5}10//)‘0’) . Limaveor, /‘Jenm;»f 7

do Kercby teander togxecute works for the Tanail Nadu Electricity Boacd of the undermentioned

description by piceework; agd i accordance with the conditions noted below and the rules set forth in
sehedule ‘B* below  in Consideration of payment being  made, for the quantity of work exccuted ag the
reoncetive rate specified in the Schedule ‘A’ below :

our ten

/;/\A’c hereby distinctly and expressly declare and acknowledge that before the submiwsion of my/
Ret

/{/\Vc have carefully followed the iouructions,vin the tender notice and have read the Tacmil

Nadu building practice and therelevant clauses of the Genersl conditions to the contract; ol the Tami}
MNadu buiiding practice and that /(/\‘\’c have made such ‘examination of the costract documents and of

ilications, zte. and of the locatios where the said werk 15 (o 52 done and such inveatigation of the

required o be done, and in regard to the materials requized 0 be furnished as to,cnable mefus

thorovghly to understand :he iotention of same and the requirements, covenants agrecents stipulatioas
and restrictions contained in the contracts and in the said specification and distinetly, agree thag?; We

will not

heteafter make awy claimor demand upon the T.N.E.E. based xpon or arising out of any

ateged mirunderstanding or mistake or

being 2

sucioas x wcomf-tax verr{iontiox

my/our,part of l%c taid rzquircmsnts, coryvenants, grecmgots.,
stipulations reetrictions and conditiw:s//\\’:ﬂh_&m__%;.v@_wju an., __m_:__f?

registered: UYL LN T M. oD ape ,}”A/MLQW_.,/QHLMU_._,-,_-.__...__- Contracto

certificate In reapect of

rna?/ have already r.nélo:r:d/u}. inoame-taxy veriiication

suporintending Engincer ¢ Mechasioale -

2% . LR ek 3 1) s6ifid o O e 4 5 i ve Frves
rarticuizry of (he previews sofasen on wulch the certiflicate wai produced tboaid be o

—

P

el IRz il o 2
* J0r Radha i-)'sguze:rr
¥

; @%ﬂwt&m
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3.0. AGREEMENT:

You are requested to execute an agreement with Tamil Nadu Generation & Distribution Corporation
Limited on a stamp paper value of Rs.20/- (Rupees Twenty only). The agreement to be executed within 15 days
of receipt of this order.

4.0. PERIOD OF CONTRACT: 15 days. The work was carried out from 05.11.2020 to 16.11.2020. The letter is
for regularization purpose and payment.

5.0. PAYMENT TERMS:

a. 100% payment on completion of work, since the guarantee period for the above work was not
applicable.

b. Since all the Financial Transactions shall be done through online mode, the Contractors/ Suppliers are
to furnish their bank account details in the Invoice/ Bills in printed format like Name of the Bank, Beneficiary
Name, Address of the Bank, Bank Branch having their Account Number, IFS Code and Branch code for bill to be
claimed towards works executed against the K2 agreement/chit agreement. Necessary Bank charges shall be |
borne by you. ‘

6.0. INCOME TAX:
Income Tax will be recovered from the contragtors every running bill at the prevailing rate of tax in force
with amendments issued from time to time as per the Income Tax Act.

7.0. TAXES & DUTIES:

Appropriate rate of GST shall be admitted as per provisions of the rules of the GST Act. As per section
50/2018 dated 13.09.2018 Tax deducted at source under GST (TDS under GST) provisions shall be come into
force with effect from 01.10.2018, for the invoice and its payments made to contractor or supplier of taxable
goods (or) services (or) both, if the contract value exceeds Rs.2,50,000/-.

8.0. EPF & MP Act 1952: The statutory provisions for EPF contribution will be admissible extra on furnishing
the relevant document

9.0. ESI Act 1948: The statutory provisions for ESI contribution will be admissible extra on furnishing the
relevant document.

10.0. LD CLAUSE: As per TANGEDCO Terms.
11.0. SAFETY CONDITIONS: To ensure safety, health & welfare of warkers.

12.0. GUARANTEE CLAUSE: Not Applicable

N Ol

R { -
CHIEF ENGINEE%C.T.P.S. -1
CHENNAI 120. -

O \

Copy to the Superintending Engineer/MI/NCTPS - 1.

Copy to the Financial Controller/NCTPS - 1.

Copy to the Executive Engineer/AHP Dn./NCTPS - 1.

Copy to Stock File. -

V Jor Radha Engiecring Coystyngtion
peporinicading Bretoesr f Mechanlond

RBATH Uil ToERIAL POWER 8TATIY (V)3
RH.E 8., CHINNAL - 15S , Propriétor
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Powering Tamil Nadu's Progress...
From

Er. N.Narayanan, B.E.,

Chief Engineer/Projects-11,

TANGEDCO( A Successor entity of TNEB),
5% Floor Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai -2

To

The Director (IA-III),

Ministry of Environment, Forests & Climate Change,
Indira Paryavaran Bhawan,

Jor Bagh Road, Aliganj,

New Delhi-110 003

Lr.No.SE/C/P&E/EE/EMC/AEE/C/F.NCTPS Stage III/D. 21, dt.9.11.2021.
Sir,
Sub: TANGEDCO - NCTPP Stage III (1x800) - Environmental & CRZ Clearance
—-Amendment — Requested — Reg.

Ref: 1, Environmental clearance issued for 1 x 800 MW vide MOEF/GOQOI's
Lr.No. J 13012/14/2012- 1A.IK(T), Dt.20.01.2016.
2. Application No.122 of 2021 NGT(SZ) at Chennai.

K ok Kk

Tamil Nadu Generation and Distribution Corporation (TANGEDCO) have
obtained Environmental & CRZ Clearance for the 1 x 800 MW NCTPP Stage III at
Ennore & Puzudivakkam Villages, Ponneri Taluk, Thiruvallur District of Tamil Nadu, Vide
MOEF/GOI, Lr. No.J 13012/14/2012—I1A. II(T) , dt. 20.01.2016. (reference 1 cited).The
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project works are nearing completion. Tender for FGD is awarded to the main EPC
contractor M/s BHEL and work is under progress.

Recently, an application [No.122 of 2021 dt.7.6.21] has been filed by one Thiru.
R.Ravimaran, Ennore, before the Hon’ble NGT(SZ) at Chennai against the NCTPP-III for
the construction of ash slurry pipe lines.

Further, a suo moto case (No0.162/2021) has been registered by the Tribunal
against NCTPS Stage-I, Stage-1I, NCTPP Stage-III, and Ennore SEZ TPP project based
on the news item published in the Newspaper, Times of India, Chennai Edition
dt.1.7.21. The Hon’ble NGT(SZ) has also constituted a Committee and instructed the
Committee to look into the issues and submit a report.

Accordingly, the NGT Committee submitted their report which states under the
heading “Findings of the Committee”, "It is inferred that the NCTPS Stage-IIT
has not obtained CRZ clearance for laying of ash slurry pipeline or for laying
new ash pipeline corridor in the CRZ area.”

Also, under the heading "Recommendation of the Committee,” in para.8, it has
been mentioned as “The TANGEDCO shall resume the activities pertaining to
NCTPS Stage-III and Ennore SEZ power plants within CRZ area in
Kosasthalaiyar River/Buckingham Canal/Backwaters only after obtaining
amendment to the existing CRZ clearance from MoEF & CC”,

In this regard, the following are submitted for kind consideration:

While applying for EC &CRZ of the captioned power project, it has been proposed
to collect both the fly ash and bottom ash in dry form and proposed to pump the ash in
the form of slurry to the existing ash dyke of NCTPS in case of emergency. The same
has also been detailed in EIA report and Public hearing minutes of meeting besides
being shown in the CRZ mapping. The same was submitted to MOEFRCC/New Delhi as
additional documents in the year 2015. After detailed presentation and discussion, the
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ministry of MOEF&CC has issued EC & CRZ clearance by stipulating the condition that to
reuse water from dyke of NCTPS for Ash slurry mixing of the proposed NCTPS Stage III
TPP. Based on the EC direction, permission for construction of bridges to carry ash
slurry pipelines to the ash dyke by crossing Buckingham Canal and Backwaters of
Ennore  Creek  (Kosasthalaiyar  River) was issued by the  Chief
Engineer/PWD/WRD/Chennai-5 in the existing ash corridor of NCTPS. The works are
under progress since the ash slurry pipelines are integrated part of Thermal power plant
and obtaining EC alone may be sufficient for such power plants since the power plant
attracted both EPA and CRZ regulations 2011 as per para 4 (i) (b) of CRZ regulations
2011 followed by State CRZ Authority of Tamil Nadu.

However, as directed by NGT committee in the above paragraph, it is requested
to issue amendment in the EC and CRZ clearance of the captioned project incorporating
the provision for laying Ash slurry pipeline for the proposed NCTPS stage 111, since it is
an expansion project of NCTPS I & II and to comply the conditions of EC to reuse of
supernatant water from ash dyke for slurry making and for disposal of ash in the form
of ash slurry in case of emergency during operation of Power plant, construction of pipe
lines are essentially required.

For kind consideration and issue of amendment please,
Thanking you
Yours faithfully

}‘M'“‘ e
oA \\\ \2\
Chief Engineet/Projects-11

CHIEF ENGINEER
PROJECTS - I1/TANGEDCO
144, ANNA SALAL, CHENNAI-2_
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